105 Calling Attention

[Mr. Deputy Chairman in the Chair]

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE—

Fire Accident in Upper India Express re-
sulting in death of over 50 passengers

SHRI V. K. SAKHLECHA (Madhya
Pradesh): Sir, 1 beg to call the attention
of the Minister of Railways to the fire in
a second class bogie of the Sealdah-bound
Upper India Express near Allahabad on
October 31, 1974, resulting in the death
of over 50 passengers and injuries to
several others.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): Sir, I regret
to inform the house of a serious accident
which took place near Manoharganj sta-
tion of the Northern Railway on 31-10-
1974.

At about 08.00 hours, while 14 Down
Upper India Express ex-Delhi to Sealdah
was approaching Manoharganj station on
the Kanpur-Allahabad double line electri-
fied section on the Allahabad Division of
the Northern Railway, a second class coach
caught fire suddenly. It appears that the
fire started so suddenly and spread so
rapidly that the passenger got trapped in
the coath. While many of them were burnt
to death inside the coach, quite a few of
those who jumped out also lost their lives.
Fifty eight persons have lost their lives
<0 far and 23 are lying injured in the hos-
pitals. Another 5 persons have since been
discharged from the hospital.

Tmmediately on receipt of information
about the accident medical aid was requisi-
tioned from all the sources. Doctors from
the nearby Bharwari hospital rushed to
the site followed by medical aid from Me-
dical Coliege Hospital, Military Hospital,
Allahabad, Railway Medical Relief Van
and railway doctors from Allahabad. Some
of the railway officers had left for the site
by road earlier.

Member (Mechanical), Additional Mem-
ber (Traffic), Railway Board and the Gene-
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ral Manager, Northern Railway, accom-
panied by other Senior Officers air-dashed
to the site.
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The Deputy Minister of Railways accom-
panied by Member (Traffic), Railway Board
also proceeded to the site by train.

The Deputy Minister and the Minister
of Railways visited the injured in the hos-
pitals to ensure that they receive all pos-
sible care and attention.

Arrangements were made to give ex-
gratia relief to meet with the immediate
needs of the injured and the next of kin
of the dead.

The site of the accident has also been
inspected by the Controller of Explosives,
Agra and Deputy Fire Adviser, Ministry
of Home Affairs.

The Additional Commissioner of Rail-
way Safety, Northern Circle, Lucknow
commenced his statutory inquiry into this
accident on 4-11-1974 at Allahabad.
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“I am sorry to have approached you
again with this letter. You know that
another very serious railway accident
has occnrred. It is a strange coincidence
that this recent accident should have
taken place in more or less similar cir-
cumstances. It has pained me most that
another grim tragedy should have occur-
red so soon after the Mahboobnagar
accident.”
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Sir, we have been able to
Those people who have been

identify.
identified

 so far, 1 have got their names, and if the
hon’ble Member so desire, I will read out.

It is a big list.

=t AEEic gAE gE : SEIw F7 97 9ar
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113 Calling Attention

SHRI MOHD. SHAFI QURESHI: And,
Sir, it is because there are some ladies
‘nvolved, it will be veiy difficult because
certain bodies have been burnt beyond re-
cognition, completely mutilated. But, [
think, with the help of the people who
escaped from this coach, we might be able
to get some clues. The Additional Com-
missioner of Railway Safety has taken up
the matter. 1 think that he has already
siibmitted his report or may be he is sub-
mitting it very soon. The moment the
details are known, I think we will be
able to know much more.

Sir, with regard to compensation, earlier
before the Act was amended, before 1973,
the maximum amount payable as compen-
sation was Rs. 20,000. But, now, Sir, after
the Act has been amended, the compen-
sation to be paid to a person who dies in
accident or who becomes completely in-
capacitated or who loses limbs, is
Rs. 50,000; and, likewise for those people

who are injured, the same goes on gradu- !
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ally decreasing. And we have also made :

a provision in the Act itself that before

:he final compensation is settled, the Rail-
way authorities should give on  interim
zompensation or relief to thc person who
gets in capacitated in the accident or to
the family of the person who di-s in the
accident. The hon’blc Mei bur his sugges
ted that we should have - fetv devicen.
It is true, Sir, that of lote we have though.
of giving more amenitics to the travelling
possenacra fiowa o fouy wgle. But, Sir, un-
fortunately this is an accident where people
were carrying explosives with them which
sometimes are not detécted by our staff,
may be it is because of lack of supervi-
s'on. Now in the whole matter, we have
already accepted the report of the Wanchoo
Committee. Out of 441 recommendations,

near about 400 have already been accept-

ed, and with the implementation of those
recommendations, the safety in the Indian
Ratlways will be considerably improved.

SHRI NIREN GHOSH (West Bengal) :
Sir, it is one of the grimmest tragedies, and

is the condition in Bombay
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Minister has related, from his statement it
seemis some women were carrying some
sort of explosives; but even if the explo-
sives burn, the electric train is generally
very foolproof—we have seen it. Unless
the leectric track catches fire due to
short-circuit or otherwise, generally the com-
partment cannot be fully burnt. So, out of
explosion of any explosives, some people
may be harmed. But how is it that the
entire coach caught fire; it is not clear from
the statement he hag made. And who are
these women ? Old women or young wo-
men ? And, above all, I fail to understand
why they should carry any sort of explo-
sives. 1 could even understand you making
an accusation of ladies—it is no use de-
nying that—but it is a case where one
should go throughly into it, And was
there any alarm chain there to stop the
train immediately ? Because I know from
my experience in the suburban trains of
my State Calcutta— I do pot know what
there is no

alarm chain.

SHRI SASANKASEKHAR SANYAL:
Bven in ihrou:h trains in West Bengal.

SHRI NIREN GHOSH : No alarm
chain, nothing. You may say that people
steal it away. (Interruption) And during
that famous strike, due to notorious acti-

' vities on their part, many wilful accidents
i were made by mishaps in the Railways,

iespite the warnings from the public. Thev
wnrew the dang.r of accident, yet they ran
the trains, when no mainfenance was pos-
sible ot that time.

MR. DEPUTY CHAIRMAN: Get back
to explosives.

SHRI NIREM GHOSH : Sti, I have not
tuken any time. Why are you interrupting?

MR. DEPUTY CHAIRMAN: I
get back to the explosives.

SHRI NIREN GHOSH : Sir, I have not
due to faulty dcsigning or due (o some
short-circuit in the train catches fire. Some-
iimes the trains catch fire due to electricity.

said.

1t is due to clectricity, not due to explo-

also, Sir, somewhat strange because it has .
"cannot say.

not yet buen {ully established. What the

sives. That is iy point. Whether that point
has been gone into thoroughly or nof, |
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[Shri Niren Ghosh]

He says the number of accidents is
falling. We do not know. Hc can combine
any number of minor accidents and list
them together. He says that by cutting out
these minor accidents, in the later years,
the number of accidents has fallen down.
He can show us the figures of accidents.
But nobody in India will believe that the
Railway accidents are on the decline or
have decreased. This corrupt Minister, no-
torious in that licence scandal is more in-
terested—1 have heard when he became the
Railway Minister, he said give me the list
of the contractoss . ., ,

SHRI MOHD. SHAFI QURFSHI: What
fie has to do with it?

MR. DEPUTY CHAIRMAN: He is
often getting derailed.

SHRI NIREN GHOSH: The entire
thing has to be gone into thoroughly. 1
will request the Minister not to make such
a claim which on the face of il is very
difficult for anybody to believe completely.

About the question of compensation,
that is of course a mere pittance for a
huge number of deaths, unforfunate as it
is and when the prices have gone up and
the 1upee is now, perhaps, 20 paise or 15
paise compared to what it was 1S5 years
ago. That being so, the compensation
amount should have been greater.

There is no doubt that Shri L. N. Mis-
hra should resign; it is high time. It is
high time that he regins, He is a disgrace
to the Government; he is a disgrace to
the Congress Party, his is a name which
is uvttered with dishonour in every street
corner all over India and now this acci-
dent is only underlines the neccssity that
this particular Minister should immediately
resign.

MR. DEPUTY CHAIRMAN : Yes, you
have finished.

SHRI MOHD. SHAFI QURESHI : Sir,

dealing with the last portion of the state-
ment of the hon. Member, I can assure
him that the Minister will not oblige him
in any way.

[RAJYA SABHA]
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SHRI NIREN GHOSH : He is collecting
black money. One says that 80 per cent
of his collection of black money, he gives
to the Prime Minister herself.

MR. DEPUTY CHAIRMAN: You had
your say.

SHRI MOHD. SHAFI QURESHI : And,
Sir, all that he said is irrelevant and is not
correct. Sir, if I have to put the records
straight, [ can say with confidence that
during Mr. L. N. Mishra’s tenure of the
Railway Ministership, the rate of accidents
has been among the lowest. I do not want
to compare the figures with other Ministers
but it has been among the lowest.

I do not question his authority on ex-
plosives and the knowledge he has about
explosives. May be that he knows more
about explosives, explosions and combus-
‘ve material. But the fact remains that
the Controller of Explosives, Agra who
went on the spot, has found evidence of
nitroccllulose.  Nitrocellulose is a highly
inflammable material. It is used for manu-
facture of bangles and for lacquer work.
May be the ladies were manufacturing
bangles. 1 cannot say anything now be-
cause the whole thing will come up when
the Commissioner of Railway Safety gives
his report and whatever the report s, we
will place before the House.
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(Interruptions)

st gl : g AT TR |

Sy TRATAN ;A A BT & TR &

st guwasmta: w wn | A § A
I T TFTE |
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ot TTeme s A, W oavg 4 Fd
AT &1 T Y, ™ O ¥ 99 gea-fumis
AT G 9, T & I 9T 37 g F AqF
Ty F aed | § mow g Ee aw
=17 £ fF OF a1 19 5] a1 a7 faare wt
g & ag frdzd o 9 § & S
HHAES & FH W T § 98 T g | AR
ATEA GF AT G@ & AT T FET H
arary g1, fow werd fawm 9 aradr &
% (X7 TART G 7 AT 3 TS @, T ATy A
g g, ar =gy 9% 37 ofend a7 W mwR
L A1 3 A F Wil F1 SqEr g
T FfE ST @ § FH T JTET TG E
o7 9 R F f ¥ afas §f zar &, wer s
F fem § afrs ft g0 &1, @1 S gT@ ®wOT
FROET 3 39T Fifgd 9r | TN S are w6
FIE A G T & HIT T & TAE FA FT
water § a1 fr ouey oY s ¥ @ g
OEAET FCT 1 @ TgF & | A7Gr S FaA
g & I am not going to oblige you
by resigniig the post.” Itisnot a
question of obliging anybody. Itisa
question of obliging public morality.
ug |9 af IeHfaw afewarsr g 0 o am-
FEET Wy S T oF g @ gy oar 7
FaT T2 fet Y wyserre! forar 9u? =iy sremge-
AT T A AT I T IF T TR TRIH
AR G g TR AT &1 7w g
A9 AET g | 9, gW 39 99T g9 98T 9T 93
I [ AT TEige ATt S A wgr 5 § qfeqrw
HAZT A} ag & TEAE ¥ @ § A W aE
¥ SeM W W & 98 ¥ e @ f@ar
TR, W 719 3G @ & 5 7 g 51 fma
qa € TEr § | AT9EF AN 5aAy a5 99
AT R AL T AAT AT € T
Fga £ 1 am not going to oblige

you.” Do not oblige us, oblige the

nstion, oblige the people, oblige,

the character. oblige the morality.

[RAJYA SABHA]

to a matter of urgent public 120
importance

ST, AT gw qrd S ard SRR 5w
FERR TR & | 0 qORR TR faeard
31 FX gH 9g (9937 &7 Wigm § f 7w
HET oY 04T TI6T SHL HTeelizo wEAT G0
FIET T A 39 T & qEarla ey &7 a9t
a5q & geaifag 3 1 ag Aarifaas g49r
=y wifEd f oy /e S e SaT Faradr-
TO AT TG &, AT AT gIRT SF 7T FAMT
&, T FY werte w99 faT o S, @
TR 19 A6 S § A7 S TR OF §3aq9q
UHTFE G gl & M 4T Wl S owr @
oI qZB § A A qwlow R g g, v we
# @ fawrr & fog ggmn srar arfed Wik
aF E1 ST ST 7 S gferd @ asarg |

iﬁ#m%ﬁgwmwﬁ%ﬁrfaﬁﬁ
g7 @A 2, F1TF 94T AE! T HgT T RIS THRA-
BT G S | ASEA A1 7 I H AT @A
THARAE GAT AT | AT R AT WY
o1 F ¥ 1 9w fzed ¥ 9y g A4 1 a7
gfrear & gm fsed § Y #7 smey At |
I ¥ TEC AT G G T AT @Y,
FEEE § 6 9t T8 W) wWEE § 9w
qTET & s g 8% | 6 AE # 419 &
fae t@a fawr &0 Agar wifed W wE
faramT &% oY FWeA &0 9IET weAT JiEd,
Fam WEETE AT gAE ¥ YT R A @
Fifed

! Fgeqd T FAEN - TG T =TT J(T FT
Tt ¢ 5 W T g% T | AT AW AL
TE A0S A AET FY AR T FIfErw AT oAv TG
a1 FISAT A IGT AT ALY, 9% A F IZF A HC
%1 § o wfasa< wirs @9 Tt ot § 9 fafaer
ufguee & 2 WYL 99R0 AT 9EEN T &g
ACTT TEN § | F &7 39 qq Ar AT FT QD
g I S & arg 951 A0 fF gaw fe
TR A 1 T Wd fFaw & fef v
T AT ERIT AT I faer g At &y s
ST A T GIRHT §AT & ST IaH Fuie gt
IO BT T GO A A G F A A
AT ATAY & F47 A FI47 |
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s TATOAN ;. anly ey o ?

=Y qEew [y TR A a1 § aqe qH
z I g st 7rdy oY 3w AT w1 g A
& I g Ay W Fg fAAdr § T @roaw
star g o U St T wr frogw ey
T 20——22 fe=a &, 41 Q47 arq Ay &1 qAA
12 feed =03 g 4 A% Ag MR AT A I G
a1 1 Ffeq @y am@ g@wFT & B ag feen
WA AITZ L TAT A1 1 TF TS F 47 qF
AT T H AEC FT @0 AT, AHT wqefr aF N
slfeaa fosft, S gt wan, 97 FFEE G
qal 70 afer A G T TAL AT & | AT
B T3 A WY AwA Y FfAW FY, O F A
T T fgar 71 A T8 TFT ¥ 7R G|
oq < gfAer faelt § 9% qarfaw wgi oammr
A frdr 37 S E & § 9wE o I3
freiiie #1 w@ar & 0 Y e T
frefiafteT & fgmm & =71 & 7 1 gH gHAT
& 1% A foae § arsy oFY gni, Sfae
78 Fwifufae wfefma o 396t qoz @ o
g giregl anfeA ddanf | agdw g
fo fashs 2qfreer @var &1 w19 741 &, 7@ ff 09
# 2 fr WA sHaifa F g § Ay w6l
FERT TEr e |

T T BT TR A IR FT TR
Far wifgw a1 | wwq #r Yo fawmr ®
UR qET AT AT 1 g T 7 qAtAg
% & Wy TETFW AT A7 T a2,
fomin sreafort & 3o & feaal 7 33 o1 o Ard
& wwii #r arefaerd # #)R IT 3i gEe
AT ST L FERT AT T A7 INE, HqweT 47 |

Y AEATCEO A &7 G WE & AW A K
T foz we 9 A1 ZAR A1 E1 AT
Jwr sy (Ingerruptions) ag &1 SHAT
F AT 1 FE GFAI [T FAGT B HO, T
Y §F g o7 wiA F A & fARE-fer
FT g AR AGHA HOU | 45 fEreA
ars¢ fafedl & v sfen o &1 gfw
agl §F A< A7 A0 AFT qFAL | " AT
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9 G 9t 7 & yREwIicdt # a5 T
AT |

MR. DEPUTY CHAIRMAN : Now the

122

Minister will complete the answer.

Wt wemrEn . fafe § she fr @
9t 1% F TEWARITET T a6 FT T FHL )

st AEERE WE FIW § A7 oF @ &
arafzas Y g7 Ty F<ar, & aifagt 7 aia
FIATE |

SHR! BHUPESH GUPTA: On a point

of explunction. All that | would say is that
today half a million people have come in
Patna.

T AT 5 ZET AT ABTE

oft EFAE THE T AEEEET FE GE
i FET ¥ 5 AR WG ITET SEE AT
TEAT § | WET TF WIEA 70 H AY &, qEA
71 ¥ FAAT § TAE FTT 7 W I 4
&7 @Y 987 |

ofi qEmmEw ST d1 g e
M FY TR T | 55~35 S0 €TAT AL g,
2% & gAw 7 T ¥ vEcrer feo 2 1 ot
& g% & fod 7 6 AT 7% & fory Femanredy-
&1$ fFar ST aTAT g o

=t gEvHE W AW AT H ToEE a2
#F fon faa-el Frfey e oo wwq & 1

o TEANREA © T FT Al AWAAT
qrfgT |

ol weA0 AR T AT TET AT G

1 TR : § AEr AT THaT |

w1 wEAW A7 UF ZAC T qFE BA
g 7

ot TR . ZH UF G TAT HIANT
T F AT 9T FY E

»il qEgTRT WEY POV FEAT G T 48
F21 i fafaezs # seter dr snfgm g

(Interruptions)

it wrraaw - Fary fegdy fafret A8

FATIT AT
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oY REFRET AR F] : YT A AT
A F FETT A @ TG £ | T SH AU
faee FT fFER, ITH0 TATF, ITH T
A T AT W A A IO ACH & A A¥
g AT AT ofY, Srfenet v A HIRHY AR
3 7 TTEET FAT § T TR 7 /AT Ay
fa frveme & fomma, waEws & fenma & =g 9@
AR 9 g0 JAAT 3 |

S UEATTE qigee A% WET | 9L
St & fF g9 W1 F Ay g weEl & 97
9X AT £l O | ATEEgE WE 5Tl
farfaseT &, A qgrgT & T3 T7 AT 9 937
T T AT FAT AT TAT AqATE HIT AT
TY HAT FATF S GT AT AT 7§

Y qEewe WY FRW!  UF A UFASE FT
T G | TRIA TR aST T ATHAT )
A TAF FT A@r TARET g9 | afE gg
AF T T & Pt g mnar & f5 4 g ot
drfeasr AgY & 1

2t TRAATET 2418,

Mr.
Let him

MR. DEPUTY CHAIRMAN
Rajnarain, please take your seaf,
complete his answer.

=Y AEFag Wy T . TR A3 fE e
FMIT ML & G F wdqew=z § 1 §F g%
Forest 7T § 6 oF o F oA afar ax
Zrfe 9@t S F WA § 7399 gs & v ar
a1 zerd & U d9 &Y 07 a1 F9wr g
El

(Interruptions)

ot TRFATE . & SgvET qed &1 ard
g 3T, A P w2 gac 5 12 &
AT 3 fam s AT F9T W1 R AT e
L H

MR. DEPUTY
Anand,

CHAIRMAN : Mr.

[RAJYA SABHA]
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SHRI J. S. ANAND (Punjab) : Mr,

|
}Deputy Chairman Sir, the tragedy is too
|

big to be used for partisan purposes. Com-
| men people ordinary people have suffeied
a great loss, a great tragedy, and so sudden-
ly. My first point is that when such a
tragedy has taken place, and when the
House was going to meet, the Minister of
' Railways should have got at least an in-
| terim report from the commission that has
! becn appointed. Now, the hon, Minister
| said that ultimate compensation is paid
i after determining the extent and <o forth,
| and in that connection, he mentioned three
‘ categories. 1 want to submit that when a
|
|
b

!
|

person is dead, there is nothing to find
out. and compensation must be paid imme-
diately to the next of kin. Number two,
as far as the question of determining the
compensation for those injured is concern-
l'ed, the first report in the hospital should
| be sufficient to determine the extent of the
linjury. And even if a little more compen-
i sation is paid, in such a situation it will
f be much better than delaying the payment
of compensation on the ground that cer-
tain processes have to be gone through, In
this connection T also want to say that
even the enhanced compensation in the
Railways is very inadequate, If there is
an air crash and a passenger dies, 2 com-
pensation of Rs., 1 lakh is paid. But if
there is some death in a rail accident, the
maximum compensation now is Rs. 50,000,
We should not treat human lives in two
categories. If you stretch this logic, then
vou will have to pay different amounts of
| compensation to those who travel in air-
conditioned class, to those who travel by
first class and those who travel by second-
class. Therefore, T strongly feel that there
should be no delay at all in paying com-
pcnsation to the relatives of those who are
killed and the compensation in the case of
the injured also should be made available
as soon as possible so that they can alsa
utilise it to recover from their injuries. Be-
sides that, I want to say that the situation
in the Railways is none too rosy. From
my personal experience, 1 can say that there
is horrible overcrowding. I would not
agree with Mr. Rajnarain that there should
be less number of bogies. 1 would want
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dieselisation and I would want the
maximum capacity of the diesel engine to
be utilised because of the horrible over-
c:owding that is there in all the railways,
{ do not agree with Mr. Qureshi that only
that compartment was overcrowded. I
would say that any compartment which is
vwrougly called second class is overcrowd-
ed, It should be called fourth class be-
canse of the type of amenities that are
rrovided. But you now call it second
class. There is such horrible overcrowd-
g that I cannot believe that in a train of
12 bogies, there was only one compart-
ment that was overcrowded.

In this regard, I want to refer to the
story that appeared in the press, that an
old woman was carrying onc bag or three
bags and some old man was smoking a
bidi; she told him not to smoke and she
irok out that bag and said “Look here, if
vou smoke, something will happen”. I am
surprised at this story, How can anybody
know the exact story? Those two persons
must have died, and when there had been
stich large-scale deaths, the persons next to
them must have also died, Whatever is the
tiuth must be found out by a proper en-
quiry. The enquiry must be expedited and
the final report should be brought to the
House in the present session. That is one
point that I wanted to make, Secondly,
we are woefully inadequate in working out
safety devices. When a wagon or bogie
catches fire, the heat generated is tremen-
dous.

In the age of modern techniques and
science, it should be easily possible to
instal an instrument right in the driver’s
cabin which will immediately show that
heat has gone beyond a certain degree.
There is no point in posting a guard hers
or there. All the bogies should have spe-
cial devides and if the temperature within
2 bogie goes beyond say 45 degrees or
48 degrees centigrade, it will be indicated
ir the instrument so that the train is stop-
ped immediately. T would request the hon.
Minister to look into this question. Tt is
ot a costly device either and India has
sufficiently progressed in scienee that we
can make it,

1974] 1o a matter of urgent 126
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Another point I want to speak of it that
there is horrible overcrowding which will
ciuse accidents. Apart from the figures
aiven by the Minister, I would tell you from
myv own experience that during the last
cne month alope at two stations T found
in the Kashmir Mail bogies which are
vestible type though the train itself 1s not
vestible train, [ have seen people travel-
ling in between bogies in the space left
there because they can be used as vestibles.
1 hope I have made my point clear. One
‘day [ disclosed my identity. I am also a
member in the Northern Railway Users’
Gommittee. 1 insisted that the Railway
Police should remove them, because they
- can die in accident while travelling in the
space between two bogies, There was
no railway police available. Then 1 tried
to track them down because I had plenty
of time at my disposal as my train had not
come. I understand that by allowing some
‘ peorle to travel like that, they were taking
meney out of them.

The other point T want to raise is about
amenities, The Northern Railway Users’
Commitiee made a unanimous recommen-
dation to the Railway Board that drinking
“water should be provided in the long dis-
tance t.omns in the first class and also in
second class bogies where there is reser-
ved accommodation. Now what was the
Railway Board’s reply? 1 was very much
kurt by their reply. T do not know what
kind of bureaucrats are sitting there or
in what world they live or what nomen-
I clature T should use to describe them. T
"do not think any one of them is present
' here. The replv was offensive  wherein
they said that in 1970 it was started just
1in 8 trains as an experiméntal measure
of

| and in 1971 it continued and because
| the emereency the Railway Board does
' not consider the necessity of extending to
f any other train except in Flying Mail where
it was done, When T raised this question
~in the Ccmmittee meeting, they said that
I there aere watermen in the stations. I sav,
i take away all the watermen in the railway
! stations. They are used as menial servants
‘ houses of Station Masters and

1 in the
Agsistant Station Masters, and provid:



127 Calling Attention

{Shri 1. S, Anand.] |
drinking water in the trains because in a
country like India where a greater part of
the vear is hot, drinking water shouid be
provided inside the trains. 1 do not say
that it should be cold water and I do not
sav anything about the containers also.
Simply provide decent, diinking water in
everv compartment of the train at least for
eight months of the year. If you provide

it, you are not going to spend mosc be- |

cause you can withdraw all the watermen’
in the stations most of whom are now
working in the homes of the officials of the
concerned railway stations, What I  want
to say Iis that while there may be less acci-
dents due to explosions or due to burning
of bogies and there may be some decline
in other accidents, accidents due to over-
crowding are inevituble so long as o dn
not go into this problem thoroughly.

As regards amenities, no amenities have
been provided after the third class has
been turned into second class. In fact
people are suffering most. All T want to
request is that dieselisation should be ex-
pedited, and more bogies should be attach-
ed to trains so that overcrowding can be
overcome, The Minister should come out

vith ¢xact figures on compensation and tell |

us what compensation has been paid in the
cre of death and what interim compen-
sztion has been paid in the case of injuries
and how soon compensation will be paid
to all concerned. 1 would also submit that
compensation must be at par with air pas-
sengers. This sort of distinction in the
matier of compensation between air passen-
gers and rail passengers goes against the
100t of our idcology.

SHRI MOHD, SHAFI QURESHI : Si:.
it is true that no amount of compensation.
however high it might be, whether it is
fifty thousand rupees or one lakh or even
a crore, would compensate the loss
human life. It was because of this that
the Parliament has passed an Act and by
this we have raised the limit of compen-
sation from twenty thousand rupees to fifty
thousand rupees, Now, Sir, in the case
of the persons who die in accidents, the
auestion firstly is one of identification. Once

[RAJYA SABHA]

of |
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, their identity is  established, the second
thing to be done is to identify the legal
! heirs, that is, to find out who the peoplec

. are who are to be paid this amount of
é compensution and this can only
't done if the people can get 4
lsu(,cession certificate  from the court.

no

| These things can be done if there is
“dispute. But, invariably, you will find that
| in such cases many claimants come foward
I and the wives, the children and the bro-
thers and the other people come forward
{ and everybody says that he or she was de-
| pendent on the dead, Unless, therefore,
the legalities of the cases are settled, fulil
compensation cannot be paid. However, in
order to overcome this difficulty. we have
provided 1 the Act itself that interim re-
lief has to be paid, interim compensation
has to be paid to the members of the
tamnly of the deceused.

i Then, Sir, with regard to the other per-
sons who get injured. there are varying
degress of injuries and they get compensa-
'tion and the amount of compensation
fvaries with the degree of injury and this.
it of course, is paid and there is no dispute
l about that. Once it is established that a
(pcrson was travelling in the train and was
\
|
|
]

involved in the accident. this is done and
there is na difficulty.

«SHRJ I, S. ANAND : What is the mi-

nimum?

SHRI MOHD. SHAFI QURESHTI : Fifty
thousand rupees is for the person who loses
fs Ffe. And if a person loses hand fout,
he can also get fifty thousand rupees and
if co'ne parts of the body are amputated
as a result of the accident, fifty thousand
" rupees is paid to him also as compensation
iand if a person becomes absolutely deaf,
then also a sum of fifty thousand is paid
! to him, The minimum which is paid is
ten thovsand rupees and it is for the loss
j of the terminal phalanx of the thumb. If
this portion of the thumb is disturbed, it
is ten thousand rupees and it is the same for
the loss of two fingers on one hand. This
is the minimum and the maximom is fifty
thousand rupees and, according to the tyre
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of injury like fractures, simple or com-
pound or multiple fracture, the amount |
varies. E

SHRI SANAT KUMAR RAHA : In this ‘

case, what is the interim relief that you |
have given? What is the amount?

SHRI MOHD. SHAFI QURESHI : That
has not been determined as yet. Ex-gratia
payment has been made to the next of kin
But the amount of compensation has not
vet heen paid because that has to be de-:
termined and some persons have to be|
identiied. As T said, Sir, out of the 58
people, so far. T think, somc identification
still remains to be done and once that is
done, the legal heirs will then be called
and the compensation will be paid to them.
With regard to the other points about the |
amenities which the honourable Member1
raised. !

SHRI SANAT KUMAR RAHA : When ‘
will this process be over? How long would |
you take to complete this process? 3

SHRI MOHD. SHAF! QURESHI : ‘
was telling you that it might take some
time. But, only to overcome this difficulty. :
this difficulty of having this process which
ic time-consuming. the Railways have pro-
vided in the Act that interim compensation
will be paid, say, within a month or two
months. But it depends upon the identi-
fication of the proper legal heirs to whom ;
the money has to be given,

Then, Sir, it is true that the amenities to
be provided to the travelling public are
not adequate. We are suffering losses on
acccunt of thefts and the railway things
are being stolen. A whole fan is removed
from a compartment just for the compo-
nent of copper and the fan is then thrown
away and many fans are thrown away like
this, Likewise, many fittings in the bath- '
rooms and other places, electrical fittings.
etc. are being removed. But we are also !
speedily replacing these things. But it seems
Sir, that the thieves are much speedier than !
we are jn removing these things. Some-
thing has to be done and T cannot say that
we are helpless in the matter, Amenities !
to the people have to be provied, whether
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it is drinhing water or the facilities on the
platform or in the trains. Sec, we are tak-
ing action in this regard. T have myself
been prt to see to these things. T have
seen the trains coming into and going out
of Delhi and we have found certain defects.
Tt is true that nearly twenty per cent of the
trains coming into Delhi were not having
these things and n the case of the trains
going out of Delhi, nearly 70 per cent of
the seats were occupied in the washing line
itself, All these things have come to our
nctice and these defects are being removed
'and I can assure the honourable Members
that at the Divisional level, at the zonal
fevel and at the national level, these ameni-
ties have to be provided for which an
amount of about 4-1/2 crores of rupees has
been provided and these will have to be
given adequately to the travelling public.

Sir, T do not think he has raised any

| other point . . .

SHRI 1, S. ANAND : What about travel-

ling in be;ween bogies in the vestibuled
trains?

SHRI MOHD. SHAFI QURESHI : But
he has made some valuable suggestions and
thece will be kept in view,

ANNOUNCEMENT RE PANEL OF
VICE-CHAIRMAN

MR. DEPUTY CHAIRMAN : I have to

House that the Chairman has
nominated the following Members on the
Panel of Vice-Chairmen :—

(1) Shri Jagdich Prasad Mathar.

(2) Shrimati Purabi Mukhopadhyay.
(3) Shri V. B. Raju,

(4) Shri Yogendra Sharma.



